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Thursday, this the 20th day of March, 2003

Hon'ble Shri Justice V,S.Aggarwal, Chairman
Hon'ble Shri Govindan S. Tampi, Member (A)

Dr. Jag Sheran
Principal Scientist (Plant Breeding)
C r o p I m p r o v e rn e n t l.J n i t
D i . r e c t o r a t e o f W h e a t R e s e a r c h i, IC A R j
Post Box 158

M a h a r a j a A g g r a s a i n M a r g
Karnal - 132 001

Appli cant

(B y AdV oca te ̂ Shri J a s b i r S i n g h M a1i k)

Versus

1., Indian Council of Agricultural Research
t h r o u g h D i r e c t o r G e n e r a 1
K i- i s h i B hi a v a n , N e w D e 1 h i ~ 1

2 . T hi e P r o j e c t D i r e c t o r-
D i recto ra te of W heat Resea rc h (T CAR)
Post Box 158

Maharaja Aggrasain Marg
Karnal ~ 132 001 (Haryana)

5.. Dr. D.S.Chauhan, PI (RM Division)
A c t i n g P r o j e c t D i r e c t o r
Directorate of" Wheat Research (ICAR)
Post Box 158

Maharaja Aggrasain Marg
Karnal - 132 001 (Haryana)

..Re s p o n d e n t s

.( B y A d V o c a 1: e ̂ N o n e)

ORDER (ORAL)

Justice V.S.Aggarwal;

Learned counsel for the applicant, during the

course of submissions, stated that respondent No.3 against

whom the applicant had the main grievance has since

retired and the applicant is presently working as Project

Director. Thus, he contends that if nead arises or in

ca se the sen i o r i t y of t hie a pp lie a n t i s t h r e a t en ed, l'ie w i 1 I.

•f 'i 1 e a f r e s h a p p 1 i c a t ion. ' P r a y e r is rn a d e a c c o r d i n g 1 y .
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'2.. Allowisd as praysid. Subject". 1"o aforesaid. Or is

disDosed qf.
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(V.S.Aggarwal)
Chairman


